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The matter has been mentioned by the Counsel for the
Operational Creditor. At this stage, the Counsel for the
Corporate Debtor is also present. Counsel for the Operational
Creditor has filed a Memo stating therein that the Corporate
Debtor has cleared the outstanding liabilities based on the
mutual agreeable terms and have made payment to the tune of
USD 2,50,000 as full and final settlement and prayed for
recalling of the Order dated 16.06.2017. In this connect, Counsel
for the Corporate Debtor is directed to file an Affidavit to the
effect that, as on date, the Corporate Debtor has not defaulted in
payment on any outstanding credit in relation to the other
creditors. Put up on 18.07.2017 at 10.30.A.M.
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